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BEFORE THE NATIONAL GREEN TRIBUNAL,
,‘ WESTERN ZONE BENCH, PUNE
J ORIGINAL APPLICATION NO. 66 OF 2024 (WZ)
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Versus

MPCRB & Ors. ......Respondents

ADDITIONAL AFFIDAVIT IN REPLY ON BEHALF
OF RESPONDENTS NO 4 PUNE MUNICIPAL
CORPORATION (PMC).

I, Vilas Ramkrushna Nawali, Age: Adult, Executive

Engineer (Building Permission Department Zone 2), Pune
Municipal Corporation do state on solemn affirmation as

under:

1) I say and submit that | am working as Executive
Engineer, Building Permission Department in Pune
Municipal Corporation (Henceforth referred as
“PMC?” for the sake of brevity) and I am authorized to
file this Additional Affidavit before the Hon’ble
National Green Tribunal on behalf of Respondent No.

4 PMC in compliance of order dated 29/01/2025.
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2) I say and submit that Hon’ble Tribunal directed
answering Respondent by the order dated 29/01/2025

“3. We direct learned counsel for respondent No.3-
PMC to disclose, as to how much amount they have to
spend for demolition and removal of the debris to

restore the area in question .

3) I say and submit that the illegal construction was
about 1375 sq mtrs. It is submitted that Answering
Respondent has spent an amount of Rs. 12,56,035/-
for demolition of said illegal construction. Answering
Respondent has issued Invoice to Respondent - Kodre

Farm for paying of the amount of Rs. 12,56,035/-.

Hereto marked and annexed as “Annexure R4- 1” is

the copy of invoice.

4) I say and submit that Respondent - Kodre Farm has

not paid the aforesaid amount till date.

Pune

Date: /01/2026

/

06 JAN 2026
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VERIFICATION

I, Vilas Ramkrushna Nawali, Age: Adult, Executive Engineer, Building

Permission Department Zone 2, PMC authorized signatory for PMC do hereby
state on solemn affirmation that what is stated forgoing Para’s is true and correct

to my own knowledge and belief.

Solemnly aftirmed at Pune

This  day of Jamgry, 2026
06 Ja 20

Adv. for Regbondents No. 4

MAMTA . SHAH
NGTAPY
GOVT. OF INDIA
PUNE DISTRICT

NOTED AND REGISTERED

Qm‘;l oz6
TSRO % it
DATE .. 08 AN 2028

NOTARIAL | 7
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